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ORAL JUDGEMENT | Datad: 11.12,1992

(PER: 5.K.Ohaon, Vice Chairman)

In eomélianca with the direction of the Principal
Bench dated 30.11,1988 in the casa of M.P.Singh and as
confirmed by the Supreme Court by juﬁ%ement dated 27,2,1990,
a fresh seniority list had been prepared, By a communication

dated 5,6,1992 the said list was circulared, In paragraph 5 of

the said communication, it was mentioned that any reprasentation

regarding factual efrors may be intimated to the Dirsctorate
Genaral within a month of the date of the said communication,
Instead of making a representation, the applicant has come

to this Tribunal with the principgg-prayar that the seniority
list aforementioned may be guashed in so far as it pertains teo

the applicant,

2. It appears that the matter has been hanging fire since
long and the last list had been drawn up in accordance with
the directions given by the Central Bench as confirmed by the
Supreme Court., The matter must attain finality at soms stage,
However, since the applicant still feels aggrievad, he may

sven nou make a representation to the appropriate authority,.
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If he doas so within a peried of two weeks from today,

the same shéll be entertained and disposed of on merits

and in accordance with law; The authority concerned shall
not take the plea that the applicant has preferred a belated

representationy

35 Our attention has been drawn to an order dated 25,6.1991
passed by a Bench of this Tribunal at Calcutta. UWe have no doubt
that the authority will alsc take into account the direction
contained therein, The authority concerned shall endsavour
to dispose of the repreaahtation by a speaking order as
expeditiously as possible but not beyond a period of two

date of
months from the/receipt of the same from the applicant

along with a certified copy of this order, The applicant

is parmitted to submit his representation under Regd.Post A.D.

44 With these directions this application is disposed of

fimally but without any order as to costs,
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